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Order

Despite various oppoftunities granted, learned counsel for the petitioner has not

been appearing and consistently seeking adjournments. In that regard, a reference is

invited [o orders dated 23.2.2015,25.2.2016 & 25.4.2016. .Y.f'$gESur"ing the case,

we made it clear that if on the next date of hearing, theicotrnsel for the petitioner

remaini absent, then the petition shall be considered in hif absence and appropriate

orders shall be passed.

List for final disposal on 23.11.2016, high up on the list.
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